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CENTRAL AODMINISTRATIVE TRIBINAL PRINCIP AL By CH
1) 0.4 No,2496/97

. M .

New Dalbi: this the /9, gay of fp ril, 1999,
HON 'BLE MR.S. R, ADIGE VICE CHAIRM AN ()

HON *BLE MR, LAKSHMI SusmINaTHMN |, m M8 ER(3)

1. shri Subhash Chander,
9/0 Shri Sita Rgm,
o 1123, Rani Bagh,
Delhi =0 34,

o sh, N,Mishre,

Ro 269/10, Rly s mlony,
Rani Bagh,

Del hi -0 34.

S Shri Ram Kisham,
s/o She Re Do Shukla, -
Rlo £=-218,Gali No, 6,
West Karaval Nagar,
Del hi -094 o coeee mpliCBﬂtSo

Varsus

1. Gowvt. of NCTof Delhi, f
through its Chief Secretary, |

5, Shai Nath Marg, l
Delhi 9054 [} )

2. The Director General,
( Home Guards),
CTI Oomplex, Raja Garden,

New Dslhi =027,

3. The mmissioner of Police,
Delhi Police Headquarters,

I1.p.Estate, |
Neuw Del hi eeees, 002 XEEE R8$0ndmt30ﬁ

2)0, a.No, 2348/98

1. shri Sompal Ssingh, S
Yo shri Raja Rem, ,
R/o D564, Jahangi purt,

Del hi-33,

2, Birender Kumar Singh, L
Yo Shri guadh Narpaim singth,
Rlo B-16, Kewal Park, Azadbur,

Delhi =33,

3 Shri Wimal Kuma'r,
Yo shri Ingu Shekhar;

R0 =225, 3.3, mlony, Suraj Park,
Semaypur Badli,
Delhi=42,

4, Shri Mithu Lal,
%o sh, Babuy Ram, 7

e S , e




y

-2=

®o 541017, J_ahangizpur:l , Delhi =33,

S. Sh, Ram P.rakash, .
s/o sh, Bhaguan singh,
R/o n-1266, Jahangixpuri.,
Del hi~33,

6, shri satish Kumar,
Yo sh, Tejpal Singh,

R/o 198/17-a, Gali No. 2,
Shri Rem Nagar,

Shahdara, - .
Dslhi - 32 A ooooooomplicantSO
: . . *M-it&—
1. ®Vt.NCT of pelh,
through L

Chief Secretaw,
S, sham Nath Marg,
Del hi-054,

2. D;G. Home Guards,
CTI Qompl ex,
Raja Garden, :
NQU Oelhi '027 EEEE) Re$ondmt9°

By adw cates'

Shri J.CoMaden for epplicantes
Shri Rejender Pandita for responden tsd

_ORDER

HON *BLE MR S, R, pDIGE, VICE CHAT AN () ,

These tuwo Dés inwlve common questions of

£

law and fact and are being disposed of by this common

0 rder,

2. In 0a,N0.2496/97 filed on 14,10, 97 applicants
who are all Home l'}Uards tmpugn respondents’ order

dated 15,12, 94 (mnexure=al of that 0A)discharging them,
/_h:r/f:; been engeged as Home Guards on continuous

basis for 1820 years (inn_eere-A3 of that 04),
similarly in 0a,No,2348/98 filed on 27,11.58, applicants
impugn notices dated 2,11.% and 15,11, 98 (ann exu re- g1

Clly of that 0p) threatening to discharge them af‘ter

: having been éngaged as Hom o Gua p

ds on continuous basis




»

s

for 7=-12 yearsé

3o W have heard both SidBSo:

4, ‘Th1\s very bench in OQ’.WNQ..??S/QB Semay Singh

& Orse Vs, Govt, of NCfof‘ _Délhi & Ors. decidad as
recently as 5,4, 99, had dismissed a similar claim

by Home Guards for reengagement/ regul ari sation

after noticing the Delhi High Durt o rders :dated

6.1,99 in OW No.44-45/99 dismissing the challenge

to the Tribunal'se order dated 18.12,98 in 0A No,2323/9
Daya Nidhi vs, Gavto" of NCT of Delhi & connscted cases
that Home Guards §oq1d not pl‘aiq:_wre'engagsnmt or
regul ari sation af_‘tér their initial 3 year period of

engagement was over,

5, In the result neither Oas warrent judicial
inter?e_rmceﬁi tﬁ:ring hearing gpplicants’counsel has
produced a copy of the Dslhi High Durt's order
dated 1951179 passed in G, LEA‘P_’QVNO.SQG'S/QB against en
interlocutory order dated 18.5.% passed by the Tribund,
which refers to the statement made by respondents?
counsgel that they have a policy in the matter, No
such policy decision of respondents was shoun to uys
during hearing, and the relsvence of that policy decision
if any, to the facts angd circunstances of the present
case, to advance the case of epplicants In the two Oas
before us)uas'alsc') not establishedé‘f

6o ~ thithout prejudice to epplicants’ liberty to
.represent to respondsnts for consideration of theirp case
in accordance with - tHeraforemsntioned policy decision,

if any, these tuo 0As are dismissed.v No costs,

gon Let a copy of this order be placed on each of ths
/a\‘l;(gf_é’m—&/drg;—l—//" (,% ;
(MRS, LaksHnr SUAMMINATHAN ) ( oR;ADIGE?
MEMBER (3)

VICE CHAI R an ( p)
/ua/




